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dated 03rd November, 2021 and No. IND-A-F001/4/2021-IND-A-GoHP dated 29th April, 2022,
the Governor, Himachal Pradesh is pleased to amend the following provisions in ‘The Himachal
Pradesh Industrial Investment Policy, 2019’ and ‘Rules Regarding Grant of Incentives,
Concessions and Facilities for Investment Promotion in Himachal Pradesh—2019’:—

Amendments in the ‘Himachal Pradesh Industrial Investment Policy—2019’

Clause

Provision

7(1X)

(a)

(b)

Net SGST Reimbursement

All eligible MSME enterprise(s) (excluding Steel Manufacturer Enterprises)
would be provided reimbursement of Net SGST in respect of
supplies/manufactured goods consumed within the State of Himachal Pradesh
@ 60% in Category-A and 90% in Category-B & Category-C areas, for a
period of 07 years, subject to maximum limit of 100% of Fixed Capital
Investment (FCI).

Eligible Steel Manufacturer MSME Enterprises would be provided
reimbursement of Net SGST paid to the State Government @ 50%, 80% and
90% in Category-A, B and C areas respectively, for a period of 07 years, upto
a maximum of 80% of the Fixed Capital Investment.

8(IV)

(a)

(b)

Net SGST Reimbursement

All eligible Large Enterprise(s) (excluding Steel Manufacturer Enterprises)
would be provided reimbursement of Net SGST in respect of
supplies/manufactured goods consumed within the State of Himachal Pradesh
@ 60% in Category-A and 80% in Category-B & Category-C areas, for a
period of 07 years, subject to maximum limit of 100% of Fixed Capital
Investment (FCI).

Eligible Steel Manufacturer Large Enterprises would be provided
reimbursement of Net SGST paid to the State Government @ 50%, 70% and
80% in Category-A, B and C areas respectively, for a period of 05 years, upto
a maximum of 80% of the Fixed Capital Investment.

10(ID)

(a)

(b)

Net SGST Reimbursement

All eligible Anchor Enterprise(s) (excluding Steel Manufacturer Enterprises)
would be provided reimbursement of Net SGST in respect of
supplies/manufactured goods consumed within the State of Himachal Pradesh
@100% in Category-A, Category-B and Category-C areas, for a period of 10
years, subject to maximum limit of 250% of Fixed Capital Investment (FCI).

Eligible Steel Manufacturer Anchor enterprises would be provided
reimbursement of Net SGST paid to the State Government @ 100% in
Category-A, Category-B and Category-C areas respectively, for a period of 07
years, up to a maximum of 80% of the Fixed Capital Investment.

Amendments in the ‘Rules Regarding Grant of Incentives, Concessions and Facilities for
Investment Promotion in Himachal Pradesh—2019’

Rule

Provision

15

(a)

Net SGST Reimbursement:

All eligible enterprise(s) (excluding Steel Manufacturer Enterprises) would be
provided reimbursement of Net SGST in respect of supplies/manufactured
goods consumed within the State of Himachal Pradesh, subject to maximum
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(b)

limit of 100% of Fixed Capital Investment (FCI) for all categories except
Anchor Units to be established in Category B & Category C areas, for which
the maximum limit of Fixed Capital Investment (FCI) would be 250% during
admissible period of this incentive as per following detail:

Category Area-wise SGST Admissible
of Reimbursement Period
Enterprise A B C
MSME 60% 90% 90% 7 years
Large 60% 80% 80% 7 years
Anchor 100% 100% 100% 10 years

All eligible Steel Manufacturer Enterprise(s) would be provided
reimbursement of Net SGST subject to maximum limit of 80% of Fixed
Capital Investment (FCI) during admissible period of this incentive as per
following detail:—

Category | Area-wise SGST reimbursement | Admissible
of ' A B C Period

enterprise

MSME 50% 80% 90% 7 years

Large 50% 70% 80% 5 years

Anchor 100% 100% 100% 7 years

Above mentioned incentive would be admissible subject to fulfilment of

following conditions:—

1.

Quantum of incentive would be available only on net SGST paid and
deposited with State per annum by the eligible unit. The admissibility of
incentive shall cease either on exhaustion of the applicable limit or on the
completion of the eligibility period, whichever is earlier.

In case of any false declaration, misrepresentation/ suppression of facts, the
amount of incentive so availed shall be liable to be recovered along with 12%
compound interest per annum or penalty as decided by the State Government
as per applicable laws.

The eligible unit has to obtain verified Udyog Aadhar Memorandum (UAM)/
commencement of commercial production certificate from the authorized
officers of the Department of Industries, Government of Himachal Pradesh.
The eligible unit will obtain certificate from the Department of State Excise &
Taxation clearly mentioning the amount of net SGST paid to the State of
Himachal Pradesh.

Net SGST reimbursement would be available only after the date of
Commencement of Commercial Production (CoP)/operation for new unit and
from the date of Commercial production/operation after undertaking
substantial expansion for existing enterprise(s).
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5. The eligible enterprise(s) will submit reimbursement claim of the financial year
to the Department of Industries on annual basis in the succeeding financial
year before 31st August or within 3 months of assessment of net SGST by the
Excise & Taxation Department H.P., whichever is later (also applicable for
units as found eligible under this Policy).

Note.—The modified/amended rates would be applicable only to the enterprises set
up in the State after the date of notification in this regard by the Government and till
the date of implementation of this Policy.

Sd/-
(R. D. NAZEEM),
Principal Secretary (Industries).

MEDICAL EDUCATION AND HEALTH & FAMILY WELFARE DEPARTMENT

No.

NOTIFICATION
Shimla-2, the 13th December, 2023

HFW-B(B)15-13/2019.—Subject : Regarding re-employment/extension in service to

the faculty members of Government Medical/Dental Colleges of the State.

The Governor, Himachal Pradesh, in supersession of this department’s Notification No.
HFW-B (B)15-13/2019 dated, 25-06-2020 & notification No. HFW-B (B)15-13/2019, dated,
17-12-2021 is pleased to re-notify the policy as under:—

(@)

(i)

The retirement/superannuation age of Medical faculty in the Medical Colleges of the
State has been fixed 62 years vide Finance (Regulation), department, notification
No. Fin-(C)B(15)2/2009, dated, 15th December, 2011 and the retirement/
superannuation age of Medical faculty at AIMSS Chamiana has been fixed as 65
years. The re-employment in case of IGMC, Dr. RPGMC Tanda, H.P. Government
Dental College, Shimla & AIMSS Chamiana would be considered on the case to case
basis depending upon the needs of specific department. Such re-employed faculty shall
not hold any administrative position viz. Head of Department (HOD), Vice Principal,
Principal, Dean and Director Medical Education etc.

Faculty members of Dr. YSPGMC Nahan/Dr. RKGMC Hamirpur/Pt. JLNGMC
Chamba and SLBSGMC Mandi at Ner Chowk i.e. Professors, Associate Professors,
before superannuation which is fixed 62 years would on case to case basis get an
extension in service upto a maximum age of 68 years in their respective Medical
Colleges. Such extension shall be given only if the following criteria is met:—

a. No regular faculty member in the feeder cadre shall gain eligibility for the post
within one year of the date of retirement of the faculty member who is seeking
extension in the concerned college in that department.
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b. They will also be eligible to hold administrative positions i.e HOD, Vice-
Principal and Principal etc. However, after superannuation, they would be
considered for re-employment on a case to case basis. They would, however not
be eligible for holding any administrative positions after 68 years.

(ii1) Faculty members i.e. Professors, Associate Professors of Dr. YSPGMC Nahan/Dr.

(iv)

™)

(vi)

RKGMC Hamirpur/Pt. JLNGMC Chamba and SLBSGMC Mandi at Ner Chowk on
superannuation who do not wish to opt for extension in their respective Medical
Colleges after attaining the age of superannuation i.e. 62, may opt for re-employment
in their respective Medical Colleges subject to fulfilment of conditions as laid down at
Clause (ii) above. They shall be entitled to take their retirement dues and the
admissible contractual emoluments shall be paid to them besides the pensionary
benefits.

The extension/re-employment of a Professor as mentioned ibid shall also be considered
against the vacancy of Associate Professor in new Medical Colleges of the State.
However, in case there is a regular Professor in the Department, the faculty on
extension against the vacancy of Associate Professor shall not hold administrative
positions of HOD of that department.

In case the faculty members from new Medical Colleges are not available for
extension/re-employment in their respective Medical Colleges, then the Faculty
Members of IGMC, Shimla, Dr. RPGMC, Tanda and H.P. Government Dental
College, Shimla & AIMSS Chamiana i.e. Professors, Associate Professors, before
superannuation opting for their posting to Dr. YSPGMC Nahan/Dr. RKGMC
Hamirpur/Pt. JLNGMC Chamba and SLBSGMC Mandi at Ner Chowk would on case
to case basis get an extension in service upto a maximum age of 68 years. Such
extension shall be given only if the following criteria are met:—

a. Corresponding post of Professor/Associate Professor in Dr. YSPGMC Nahan and
Dr. RKGMC Hamirpur/Pt. JLNGMC Chamba and SLBSGMC Mandi at Ner
Chowk is not occupied by any regular /contractual faculty member.

b. No regular faculty member in the feeder cadre shall gain eligibility for the post
within one year of the date of retirement of the faculty member who is seeking
extension in the concerned college in that department.

c. They will also be eligible to hold administrative position i.e. HOD, Vice-Principal
and Principal etc. However, after superannuation of age, they would also be
considered for re-employment in new medical Colleges of the State on a case to
case basis. They would, however not be eligible for holding any administrative
position after 68 years.

Faculty members i.e Professor, Associate Professor including Dental faculty from
IGMC, Dr. RPGMC Tanda and H.P. Govt. Dental College, Shimla & AIMSS
Chamiana on superannuation who do not wish to opt for extension in Dr. YSPGMC
Nahan/Dr. RKGMC Hamirpur/Pt. JLNGMC Chamba and SLBSGMC Mandi at Ner
Chowk after attaining the age of superannuation may opt for re-employment at Dr.
YSPGMC Nahan/Dr. RKGMC Hamirpur/Pt. JLNGMC Chamba and SLBSGMC
Mandi at Ner Chowk subject to fulfilment of conditions as laid down at Clause (v)
above. They shall be entitled to take their retirement dues and the admissible
contractual emoluments shall be paid to them besides the pensionary benefits.
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(vii) The extension/re-employment of a Professor as mentioned ibid shall also be considered
against the vacancy of Associate Professor in Dr. YSPGMC Nahan/Dr. RKGMC
Hamirpur/Pt. JLNGMC Chamba and SLBGMC Mandi at Ner Chowk. However, in
case there is a regular Professor in the Department, the faculty on extension against the
vacancy of Associate Professor shall not hold administrative position of HOD of that
Department.

The notification shall come into force with immediate effect.

By order,

Secretary (Health).

MEDICAL EDUCATION & RESEARCH DEPARTMENT
NOTIFICATION
Shimla-171 002, the 1st December, 2023

No. 132597.—The Governor, Himachal Pradesh is pleased to order to notify new policy for
regulating appointment of faculty members and Resident Doctors (on contract basis) in all the new
Government Medical Colleges of the State i.e. Dr. YSPGMC Nahan, SLBSGMC Ner Chowk
(Mandi), Pt. JLNGMC Chamba & Dr. RKGMC Hamirpur as per ‘ANNEXURE-Z’. This new
policy will also apply to Dr. RPGMC Tanda and Atal Institute of Medical Super Specialties at
Chamiana (AIMSS Chamiana) for appointment of Superspecialist Doctors/ faculty members (on
contract basis), with immediate effect, in the public interest.

This contractual policy shall only apply for those posts in the Government Medical
Colleges/Institutions of the State where regular eligible candidates are not available for
appointment or the posts which cannot be filled up for the reasons as per the R&P rules and for the
posts for which the R&P rules are being framed:

Provided that the contractual candidates should fulfil all essential qualifications as per the R&P
rules/ proposed R&P rules:

Provided further that on appointment of regular faculties and Resident doctors, the contractual
appointment made against the respective posts shall stand terminated automatically.

Thus, this Department’s notification No. HFW-B(B)2-2/2016, dated 22-04-2016 and its
further amendments stands superseded, with immediate effect.

By order,

Sd/-
(M. SUDHA DEVI),
Secretary (Health) .
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ANNEXURE-Z

POLICY FOR REGULATING APPOINTMENT OF FACULTY MEMBERS AND
RESIDENT DOCTORS (ON CONTRACT BASIS):—

1. The Professor/Associate Professor/Assistant Professor, Senior Resident/Tutor
Specialist and Junior Resident/Tutor General in the Department of Medical Education
& Research, Himachal Pradesh will be engaged on contract basis initially for a period
of one year or till the post is filled up by regular channel/ appointment whichever is
earlier. The contract period shall be extended on year to year basis as the case may be.

2. The Professor/Associate Professor/Assistant Professor, Senior Resident/Tutor
Specialist and Junior Resident/Tutor General appointed on contract basis will be paid
consolidated fixed contractual amount as mentioned in the ANNEXURE-A (which
shall be a fixed amount of pay). An annual increase @ of 3% in contractual
emoluments for the subsequent years will be allowed, if contract is extended beyond
one year and no other allied benefits such as senior/ selection scales etc. shall be given.

3. The Addl. Chief Secretary/Pr. Secretary/Secretary (Health) to the Government of
Himachal Pradesh will be appointing and disciplinary authority.

4. The contractual appointee will be governed in accordance with the provisions of this
policy. The rules, regulations and orders in force from time to time as applicable to
other Government servants such as CCS(CCA) Rules and CCS (Conduct) Rules,
instructions/guidelines/ notifications issued by the Departments of Personnel/Finance
shall not be applicable to the contractual appointee.

5. On being offered appointment (on contract basis), the contract appointee shall sign an
agreement as per ANNEXURE-B and submit joining report to the Government
through Principal concerned.

6. The appointment of the contract appointee shall be purely on temporary basis and shall
not confer any right of regularization/continuation/promotion against the concerned
post(s) in the Government Medical Colleges/ Institutions. The appointment of the
contractual appointee is liable to be terminated in case, the work and conduct/
performance during the contractual period is not found satisfactory; and no further
extension in contractual period shall be granted.

7. During the contractual period, no advance will be given to him/her

8. The contractual appointee i.e. Professor/ Associate Professor/ Assistant Professor,
Senior Resident/ Tutor Specialist and Junior Resident/Tutor General will be entitled
for one day Casual Leave after putting in one day’s casual leave after putting in one
month services. However, the contract employee will also be entitled for 180 days
Maternity Leave under the Maternity Benefits Act, 1961 and 10 day’s Medical Leave.
He/ She shall not entitle for Medical Re-imbursement and LTC etc. No leave of any
other kind except above is admissible to the contractual appointee Professors/
Associate Professor/ Assistant Professor/ Tutor/ Senior Resident/ Junior Resident:
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

Provided that the un-availed Casual Leave and Medical Leave can be accumulated
upto the Calendar year and will not be carried forward for the next Calendar year.

Unauthorized/wilful absence from the duty without the approval of the Controlling
Authority shall automatically lead to the termination of the contract. During the period
of unauthorized absence from the duty, the contractual amount shall not be paid for the
said period to the concerned appointee.

The transfer of a contract appointee will not be permitted from one Government
Medical College/institution to another in any circumstances.

The selected contractual candidate will have to submit a certificate of his/her fitness
from the Medical Board of concerned district. Woman candidate pregnant beyond 12
weeks will stand temporarily unfit till the confinement is over. The woman candidate
will be re-examined for the fitness.

The contractual appointee will be entitled to TA/DA if required to go on tour in
connection with his/her official duties at the same rate as applicable to regular officials
at the maximum of pay scale.

The contractual appointee(s) under this policy shall have no right to claim for
regularization/ permanent absorption as Professor/ Associate Professor/Assistant
Professor, Senior Resident/Tutor Specialist and Junior Resident/ Tutor General in the
Department/institution at any stage.

The appointment is provisional and is subject to the educational qualification and other
certificates being verified through the proper channels and if the verification reveals
that the claim to belong to reserve categories, as the case may be is false, the services
will be terminated forthwith without assigning any further reasons and without
prejudice to such further action as may be taken under the provisions of the Indian
Penal Code for production of false certificate.

He/she will have to give a declaration to the effect that he/she has only one living
spouse, if married.

He/she will have to take an oath of allegiance/ faithfulness to the Constitution of India
or marking a solemn affirmation.

He/she will have to produce all the certificates of the requisite qualifications to the
concerned post in original at the time of appointment/joining.

The post of Tutor in non-clinical Departments of new Government Medical Colleges
of the State shall be filled up as per the eligibility criteria laid down by the Medical
Council of India (MCI)/National Medical Commission (NMC) in this regard or after
specialization in the particular subject as prescribed by Senior Resident Policy.

The emoluments admissible to the tutors shall be as follows:—
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20.

21.

22.

23.

24.

Category Eligibility Emoluments Emoluments admissible
of Tutors admissible to direct to GDO candidates
candidates

Tutor As prescribed for | Equal to  Junior | On the basis of last pay
General Junior Resident in | Residents. drawn.

Senior Resident

Policy.
Tutor As prescribed for | Equal to  Senior | On the basis of last pay
Specialist | Senior Resident in | Residents. drawn.

Senior Resident

Policy.

Teaching experience shall not be admissible to Tutor General in the concerned
specialty for purposes of eligibility to higher post.

The Tutor already appointed in various Government Medical Colleges of the State
shall draw salary in accordance with this notification henceforth and all further
appointments to the post of Tutors shall be made in consonance with this notification.

The contractual appointee shall not be eligible to hold the charge of the HOD of the
concerned specialty/Superspecialty in the event of availability of regular faculty i.e.
Professor/Associate Professor/Assistant Professor in the concerned Government
Medical College. Accordingly, in case of non-availability of regular faculties in the
concerned specialty/Superspecialty, the contractual appointee shall hold the charge of
HOD.

The Principal concerned shall be competent authority under this policy to ensure that
the contract agreement has been signed as strictly as per notified terms and conditions
annexed at ANNEXURE-B.

The benefit of Employees Group Insurance Scheme as well as EPF/ GPF will not be
applicable to contractual appointee(s).

ANNEXURE-A

A CONSOLIDATED FIXED CONTRACTUAL AMOUNT FOR THE POSTS OF

PROFESSOR/ASSOCIATE PROFESSOR/ASSISTANT PROFESSOR, SENIOR
RESIDENT/TUTOR  SPECIALIST, JUNIOR RESIDENT/TUTOR GENERAL AND
LECTURER:—
Sl1. No. Name/ category of the post Fixed contractual salary per month

1 Professor Rs. 1,28,000/-

2 Associate Professor Rs. 1,25,000/-

3. Assistant Professor Rs. 1,24,500/-

4 Lecturer Rs. 55,900/-
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5. Senior Resident (Tutor Specialist) Istyear :Rs. 55,000/-
2nd year :Rs. 57,500/-
3rd year :Rs. 60,000/-
6. Junior Resident (Tutor General) Rs. 36,000/-
ANNEXURE-B
CONTRACT AGREEMENT

Form of contract/agreement to be executed between the .......................... (Name of the post)
and the Government of Himachal Pradesh through ...
............................................... (Designation of the Appointing Authority).

This agreement is made on this .................... day of ...l in the year
....................... between Sh./ Smt. s/o or d/o Sh.
.................................................... Contract appointee (hereinafter called the FIRST PARTY), AND
the Governor of Himachal Pradesh through ............................. (hereinafter to be referred as SECOND
PARTY).

Whereas, the SECOND PARTY has engaged the aforesaid FIRST PARTY and the FIRST PARTY
has agreed to serve as Professor/Associate Professor/Assistant Professor, Senior Resident/ Tutor
Specialist and Junior Resident/Tutor General on contract basis on the following terms and conditions:—

1.

That the FIRST PARTY shall remain in the service of the SECOND PARTY as
................................ (designation) on contract basis initially for a period of 01 year
commencing on the day of ....... veeer.... and ending on the day of
.......................... OR till the post is ﬁlled up by regular channel/ appointment whichever is
earlier. The contract period shall be extended on year to year basis as the case may be. It is
specifically mentioned and agreed upon by both the parties that the contract of the FIRST
PARTY with SECOND PARTY shall ipso-facto stand terminated on the last working day i.e.
ON ...covvviniiieesiieesieeennes . ... . ...and information notice shall not be necessary:

Provided that for-further extension/renewal of contract period, the Head of Department of
respective specialty/Principal concerned shall issue a certificate that the work and conduct/
performance during the contractual period is found satisfactory during the contract period and
only then the period of contract is to be renewed/ extended.

The FIRST PARTY appointed on contract basis will be paid consolidated fixed
contractual amount as mentioned in the ANNEXURE-A of new policy or as amended
from time to time. An annual increase @ of 3% in contractual emoluments for the
subsequent years will be allowed, if contract is extended beyond one year and no other
allied benefits such as senior/ selection scales etc. shall be given.

The contractual amount of the FIRST PARTY will be as per ANNEXURE-A.

The service of FIRST PARTY will be purely on temporary basis. The appointment is liable to
be terminated in case the work and conduct/ performance of the contract appointee is no found
good or if a regular incumbent is appointed posted against the vacancy for which the FIRST
PARTY was engaged on contract basis.

The services of FIRST PARTY will be governed in accordance with policy notified for
appointment as Professor/ Associate Professor/Assistant Professor, Senior Resident/
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10.

11.

12.

13.

Tutor Specialist and Junior Resident/Tutor General appointed on contract basis by the
Department of Medical Education & Research, Himachal Pradesh from time to time:

Provided that the instructions/ guidelines/ notifications issued by the Department of
Personnel and Finance Departments, Himachal Pradesh will not be applicable to the
FIRST PARTY who has joined the services as per the policy/terms and conditions
notified by the Department of Medical Education & Research, Himachal Pradesh.

Further provided that the FIRST PARTY will be governed in accordance with the
provisions of policy for appointment on contract basis by the Department of Medical
Education & Research, Himachal Pradesh. The rules, regulations and orders in force
from time to time as applicable to other Government servants such as CCS(CCA)
Rules and CCS(Conduct) Rules, shall not be applicable upon the FIRST PARTY.

The service of the FIRST PARTY will be purely on temporary basis. The appointment
is liable to the terminated in case, the work and conduct/performance of the contract
appointee is not found satisfactory.

During the contract service of the FIRST PARTY, no advance will be given to him/
her.

The FIRST PARTY will be entitled for one day Casual Leave after putting in one
day’s casual leave after putting in one month services. However, the contract employee
will also be entitled for 180 days Maternity Leave under the Maternity Benefits Act,
1961 and 10 day’s Medical Leave. He/ She shall not entitle for Medical
Re-imbursement and LTC etc. No leave of any other kind except above is admissible
to the FIRST PARTY:

Provided that the un-availed Casual Leave and Medical Leave can be accumulated
upto the Calendar year and will not be carried forward for the next Calendar year.

Unauthorized/wilful absence from the duty without the approval of the Controlling
Authority shall automatically lead to the termination of the contract. During the period
of unauthorized absence from the duty, the contractual amount shall not be paid for the
said period to the FIRST PARTY.

The FIRST PARTY will have to submit a certificate of his/her fitness from the
Medical Board of concerned district. Woman candidate pregnant beyond 12 weeks will
stand temporarily unfit till the confinement is over. The woman candidate will be re-
examined for the fitness.

The FIRST PARTY will be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular officials at the
maximum of pay scale.

The FIRST PARTY under the policy notified by the Department of Medical Education
& Research, Himachal Pradesh shall have no right to claim for regularization/
continuation/permanent  absorption as Professor/Associate  Professor/Assistant
Professor, Senior Resident/Tutor Specialist and Junior Resident/ Tutor General in the
Department/institution at any stage.

The FIRST PARTY will have to give a declaration to the effect that he/ she has only
one living spouse, if married.
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14. The FIRST PARTY will have to take an oath of allegiance/ faithfulness to the
Constitution of India or marking a solemn affirmation.

15. The FIRST PARTY will have to produce all the certificates of the requisite
qualifications to the concerned post in original at the time of appointment/joining.

16. The Employees Group Insurance Scheme as well as EPF/GPF will not be applicable to
contractual appointee(s).

17. The FIRST PARTY is agreed with all the terms and conditions notified by the
Department of Medical Education & Research, Himachal Pradesh from time to time
with regard to policy for regulating appointment of faculty members and Resident
doctors (on contract basis).

IN WITNESS THE FIRST PARTY AND SECOND PARTY HAVE HEREIN TO SET THEIR
HANDS THE DAY, MONTH AND YEAR FIRST, ABOVE WRITTEN

The details of the FIRST PARTY are as under:

NAME:
s/o, d/o, w/o:
RESIDING AT (Permanent Address):

Correspondence Address:

MOBILE NO:
E-mail address:
AADHAR NO.:

IN THE PRESENCE OF WITNESS: —

1. Name:

Father’s Name:
Full Address:

Signature of the FIRST PARTY
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2. Name:

Father’s Name:
Full Address:

IN THE PRESENCE OF WITNESS:—

1. Name:

Father’s Name:
Full Address:

Signature of the SECOND PARTY

2. Name:

Father’s Name:
Full Address:

ADVOCATE GENERAL DEPARTMENT
NOTIFICATION
Shimla-171 001, the 5th December, 2023

No. 1-36/2023.—Ex-post-facto sanction is hereby accorded to the grant of three days earned
leave w.e.f. 28th to 30th November, 2023 in favour of Sh. Sumit Sharma, Deputy Advocate
General with permission to avail prefix i.e. Sunday and gazetted holiday falling on 26thand 27th
November, 2023.

Certified that Shri Sumit Sharma, Deputy Advocate General would have continued to
officiate but for his proceeding on 03 days earned leave and this period will count for continuation
of his service.

Certified that Shri Sumit Sharma, Deputy Advocate General was likely, on the expiry of
leave will return for duty to the station from where he proceeded on leave.

Sd/-
(RAKSH PAUL SINGH),
Deputy Advocate General.
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ADVOCATE GENERAL DEPARTMENT

NOTIFICATION
Shimla-171 001, the 18th November, 2023

No. 1-8/99-I1.—Sanction is hereby accorded to the grant of twenty one (21) days earned
leave w.e.f 16th November, 2023 to 06th December, 2023 in favour of Shri Hari Prakash,
Private Secretary of this department with permission to avail prefix i.e. Second Saturday, Sunday
and Deepawali holidays falling on 11th, 12th & 13th to 15th November, 2023.

Certified that Shri Hari Prakash, Private Secretary would have continued to officiate, but
for his proceeding on 21 days earned leave and that this period of leave will count for earning
annual increment.

Certified that Shri Hari Prakash, Private Secretary is likely, on the expiry of leave to
return for duty to the station from where he proceeds on leave.

Sd/-
(RAKSH PAUL SINGH),
Deputy Advocate General.

RNECR GG
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IFR—3, & URT 321 §RI Y& ARKA BT YAN A U 4, ABR I A, UM Al vd
fadrges (o) fRAMae Uee PR, T8dld de—vsidl @ 3=id UcdR I< gHIRe | Helel
TTEATST /42 BT Iudfoid / FdbTed’ qedR ga Udgs, dedld de—Held, el AvST H wfAe /
FARNST B BT 3 ga ‘F H T T fIaR01 IR W8 31eel <l g |

9 WRacd (alteration) IURT USIR I THIR H ol ABIGlld—4 AT UCAR I Udlgs H
Hd HASTATI— 8 BT IR |

FXRIRT / —

(@R =< o),
g A Ud faxrgeh (ko) |

AFTH P’
HETS TEATST /42 BT UcdR I 81 A dTeax dedR g Udgs d e &) W
UCaR g g 9 Ydss dl R /9 gdrR I B8Rl |
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(UearR g oire @ Rerfa)
HH AT HeTel Pl =14 fl GART 0 RPdT (g4<o)
1. TG / 22 1138 1067—10—19
2. JORTS / 39 849 889—12—06
3. SUECl / 40 1125 1035—19—14
4. Rrgre / 41 1491 1592—11—04
NI 4603 4585—14—03
(TcaR g ddgs @1 fRef)
ERIECl HET &I A1 Bl IR 0 IhdT (8o)
1. HHA / 87 441 733—13—16
2. f_Ieelt / 88 1380 1048—19—06
3. TolES / 289 562 1247—04—16
4. SHIT /90 606 355—12—14
5, TSI / 91 1074 462—14—11
6. Ta8S / 92 1116 738—08—08
7. Merdi / 93 1150 1072—07—19
8. TEITST / 42 976 872—18—10
S : 7305 6527—96—00

HOME DEPARTMENT
NOTIFICATION
Shimla-2, the 13th December, 2023

No. Home (A)A(1)-9/2021.—In exercise of the power conferred under section 94 (1) and
95 (1) of the Himachal Pradesh Police Act, 2007 and in compliance with the directions of Hon’ble
High Court of Himachal Pradesh in CWPIL No0.21/2019- Court on its own motion vs. Union of
India and others, the Governor, Himachal Pradesh is pleased to establish a Police Complaints
Authority in each District i.e. Bilaspur, Hamirpur, Mandi, Kullu and Lahaul & Spiti under the
chairmanship of the Divisional Commissioner, Mandi Division, Himachal Pradesh to receive
complaints of misconduct including criminal misconduct by Non-Gazetted Police Officers. The
authority shall also monitor the status of departmental inquiries against Non-Gazetted Police
Officers initiated in the District on the orders of the State Police Complaints Authority. The District
Police Complaints Authority shall function as per provisions of Section 96 of H.P. Police Act,
2007.

By order,
Sd/-

(PRABODH SAXENA),
Chief Secretary .
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HOME DEPARTMENT

NOTIFICATION
Shimla-2, the 13th December, 2023

No. Home (A)A(1)-9/2021.—In exercise of the power conferred under section 94 (1) and
95 (1) of the Himachal Pradesh Police Act, 2007 and in compliance with the directions of Hon’ble
High Court of Himachal Pradesh in CWPIL No0.21/2019-Court on its own motion vs. Union of
India and others, the Governor, Himachal Pradesh is pleased to establish a Police Complaints
Authority in each District i.e. Kangra, Una and Chamba under the chairmanship of the Divisional
Commissioner, Kangra Division, Himachal Pradesh to receive complaints of misconduct including
criminal misconduct by Non-Gazetted Police Officers. The authority shall also monitor the status of
departmental inquiries against Non-Gazetted Police Officers initiated in the District on the orders
of the State Police Complaints Authority. The District Police Complaints Authority shall function
as per provisions of Section 96 of H.P. Police Act, 2007.

By order,

Sd/-
(PRABODH SAXENA),
Chief Secretary .

HOME DEPARTMENT

NOTIFICATION
Shimla-2, the 13th December, 2023

No. Home (A)A(1)-9/2021.—In exercise of the power conferred under section 94 (1) and
95 (1) of the Himachal Pradesh Police Act, 2007 and in compliance with the directions of Hon’ble
High Court of Himachal Pradesh in CWPIL No0.21/2019- Court on its own motion vs. Union of
India and others, the Governor, Himachal Pradesh is pleased to establish a Police Complaints
Authority in each District i.e. Shimla, Kinnaur, Solan and Sirmaur under the chairmanship of the
Divisional Commissioner, Shimla Division, Himachal Pradesh to receive complaints of misconduct
including criminal misconduct by Non-Gazetted Police Officers. The authority shall also monitor
the status of departmental inquiries against Non-Gazetted Police Officers initiated in the District on
the orders of the State Police Complaints Authority. The District Police Complaints Authority shall
function as per provisions of Section 96 of H.P. Police Act, 2007.

By order,

Sd/-
(PRABODH SAXENA),
Chief Secretary .
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9 3reTerd A A e, FES FHEdr fgarg Aol vd TRe aeiiecR,
dedlel scarel Rerd fasre), e sdRyR (RRovo)

HPEAT F0 : 37 /23 TRIG TRIRT : 20—02—2023 ST IRIG UefY : 20—12—2023
I ThAH A

1. PO el 93 4% SUAM 4T R48, 2. TR <4l g3 4% oM 4R R4, 3. sgedn
<4 gAT A6 IuAM AR e, 4. FEer <dr g 9 Suem 9 RiE, s a9,
dediel gcardd Rerd fasre, e g4RYR (f2ovo) TN |

ERIE

g M gF 9% SuAM 4R R, Ml e qur 9 dgdie ecara Red fasrsy, foren
FARY, (fRovo) - gfarer |

YhdT ThUH dod : AT [0 79, WdIHT H0 83, SaRIT WAXT 716, 718, 720, Tl 03, Yhdl AT
0—39—72 20 STATI=I d¥ 2020—2021, HETT eyl |

JETdT 38R/ Aifed IR farae JIoius & q9egq 3 UHhree 9 |

N JMETAd §RT 9N 9eR /AfeH & Ay ¥ ISWiad favy ) gfua fear smar @ &
&l T AT G A6 IuAM dRT AT gRT 9 JA<Terd H dhdd Bl Arded [har gar & forad
gfardl oG W BT T Udl 9 BF $ BRUT FFE a8l 8l 8§ 3R 7 8 adad &l
fuerT &1 %@ 2| safoy 39 PR g R ufdardy o I @l gfud e S § @
fadie  20—12—2023 gars & fow @ g B gAY UNIUT UE R@H B
AT / IbTeAde a1 QIYsR 2.00 g0l BIGR 3f&TeId Bl | IR—BIORT &1 IR H T Rl
HRIATE! 3FA H o8 ey | AuiRd feaie SuRIT ®ls SR/ TARTS H199 F8] 8T JT 31&Teld
ERT THUM & hFell HR (AT ST | STATR FRNER WUF R TRAM fHar I | 98 S8R
T BRIER g ABR §RT SR g3l |

g8 SIABR /A 3o fadih 11—12—2023 BT AR EXIER G HraTerd AER I ST g3l |
HIEX |

EXATEIRT / —
IS AR fgaia $1of g A9 dgviieian,
dedld scara Rerd fasrse,
1ot gARYR (fRovo) |

9 ST 199 dedIcieR U9 9ergd qHEdt, fgdia gof Jee, aedid Jei,
rer gARYR (fBovo)

3N TRagd RiE @Rl I dESH T, Held STRI, Aol gdiel, dedid A, e
FARYR (fRovo) |
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SIEAGEH)

8N TRagd g @Rl I deeHU G, Heldd SRI, Aol gdidl, dedid drae, e
BARYR (fBow0) =1 A6 19—10—2023 B 50 ST H Yo UiA—ua Ugd fbar & fos ored
3T 3R U fUAT &7 T IS AT HeTdl 9”1, Aol 8ATd, dgdid AaH, [l gHRYR
(fBodo) ¥ TRea RiE g3 <0q0l Tul § UR=] 31 S8 oY b Whel JHIT—U3, XM $Ts AT
H urfl w1 A IRaad e G g3 Ieedu I qul o | Uil &1 ®e § f6 ag |M A
IAD AR IAD UAT & © | Uil 319 U 3R U U1 BT A ORI HRAl B BTSN AT
BT JFRT, HIG 8old, dedlal AeM, el gHRYR (fRovo) H ouem iR 3fu« fuar &1 -1H
R g I Rae [HE ARl 93 Te8HY U oTeeHl &1 ol HRAMT arEdl © |

3 §9 Toic 3¥ABR BRI M AT dI Jrad fhar orar 2 & afe i aafda a1
SWiad yft & 1 B I B IR Blg SoR Td YIS 8 I I8 IATAdd AT qahlercd
AN Uel &I 26—12—2023 BT Fag 10 ol JHM TeUId BRI AR SR QT 8 B

JYAT IR U PR Fhdl 2 | daxrg Ul & 91 fodl fhed &1 vawrs sifdol ga=™Id = 89T 9l
et & iU W AW GO R A IS UIRT dR R SR |

Y8 TXBR ISR JQTed g WX BRIER A 3ol f&Id 23—11—2023 P SINT §aTT |

AER | EIETRT / —
9 dedicieR Ud dgige adredi, fgdrg Sof),

e, 7l g9RYR (fRovo) |

§ JCTld 199 devdIcer U9 9erae qaedt, fgda g 9, aedid A,
e HRYR (Bowo)

s IR RiE g el M, FETd Ay, Aol SToftel, dedid AeM, fer s9RgR (f2ovo) |

ERIR

JATH ST-d

s IR R¥g I Fell Y@, 7B 98, dlioll Sdrel, dgdrd A, e s9RgR (fRovo) A
faTi® 25—10—2023 BT 39 BRI H UH UM Ugd (Ha1 2 & urefl sro=n w1 wrrerd
AT WETdl A8, Aol STrel, dedlel Ae, [em s4RYR (fBodo) # urefl &1 A a1 Rig g aell
RM TS & IR 3 S8 S b el JAV-US, REE Brs e § il @1 9 I Rig g
Iell IM Tl © | Uil &1 Fer 2 fh I8 Sl A S © | Uil 3@ U AW §OW dRal aR
BRI ATl AETel g, Aol Siers], dgdrd AraH, e s9RyR (Bovo) # ureft &1 m a1 Rig
ST IR RiE gF el M ol HRar el © |

3§ ARBRI Toic $TAER §RT 3 ST &I Grod fhar Srem & o afe fadr afad
DI SWIFT Ul & A DI ORI B N Pl IR Yd YaRTSl 8l Al d8 FATAdT AT JhTela
aRRg YR &6 11—01—2024 BT FaE 10 ol G Tl BRI AR BIGIR AGTAT BB
JUAT IOR U B el 2 | IR U9 & 918 fHdl fhed &1 TaRTSl difdel qH™d | 81T 9o
urefl & URM—UF IR A GORIT R SaWIE ATGL ARG $R 3 SR |
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g FIABR HIBR ATl g R BWIER | 3MS & 11—12—2023 I ST 3T |

AR | EIIETRT / —
Y dedicieR Ud dgige |dredt, fgdrg S,
e, fSTerm gHRYR (fBovo) |

In the Court of Sub-Divisional Magistrate Barsar, District Hamirpur (H.P.) Exercising the
Powers of Marriage Officer under Special Marriage Act, 1954

In the matter of :

1.  Mr. Manjeet Singh age 21 years s/o Sh. Prakash Chand, r/o Village Gori Tikker, P.O.
Kulhera, Tehsil Barsar, District Hamirpur (H.P.).

2. Ms. Anita age 22 years d/o Sh. Sohan Lal, /o Village Mukdana, P.O. Rohan, Tehsil
Jhandutta, District Bilaspur (H.P.) .. Appellants.

Versus
General Public
Subject.— Notice of Marriage

Mr. Manjeet Singh and Ms. Anita have filed an application u/s 15 of the Special Marriage
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned, in which they
have stated that they solemnized their marriage on dated 07-12-2023 as per Hindu rites and
customs at Shiv Mandir Harma, Tehsil Barsar, District Hamirpur (H.P.).

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 08-01-2024. In case no objection is received by 08-01-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 07-12-2023.
Seal. Sd/-

Marriage Officer-cam-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Barsar, District Hamirpur (H.P.) Exercising the
Powers of Marriage Officer under Special Marriage Act, 1954

In the matter of :
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1. Mr. Rohit Sharma age 27 years s/o Sh. Vipan Kumar, r/o Village Narkar, P.O. Nara,
Tehsil Barsar, District Hamirpur (H.P.).

2. Ms. Kanchan Sharma age 25 years d/o Sh. Ashok Kumar, r/o Village Baroh, P.O.
Bara, Tehsil Dhatwal at Bijhari, District Hamirpur (H.P.) .. Appellants.

Versus
General Public
Subject.— Notice of Marriage

Mr. Rohit Sharma and Ms. Kanchan Sharma have filed an application u/s 15 of the Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned, in
which they have stated that they solemnized their marriage on dated 06-12-2023 as per Hindu rites
and customs at Shiv Mandir Nain, Tehsil Barsar, District Hamirpur (H.P.).

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 15-01-2024. In case no objection is received by 15-01-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 12-12-2023.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).

In the Court of Shri Nishant Kumar, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H.P.)

Pushpa Sharma d/o Lt. Sh. Lekh Ram, r/o Village Sitri Jain, P.O. Chanog, Tehsil Sunni,
Distt. Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas Pushpa Sharma d/o Lt. Sh. Lekh Ram, r/o Village Sitri Jain, P.O. Chanog, Tehsil
Sunni, Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of undersigned
under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of birth of herself
name—Pushpa Sharma in the record of Registrar, Birth and Death, in Gram Panchayat Chanog,
Shimla (H.P.).

SI. Name of the family member Relation Date of Birth
No.
1. Pushpa Sharma Self 08-07-1975
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Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named in the record of Registrar, Birth &
Death in Gram Panchayat Chanog, Shimla (H.P.), may file their claims/objections in this court on
or before one month of publication of this notice in Govt. Gazette, failing which necessary orders
will be passed.

Issued today on 18-12-2023 under my signature and seal of the court.

Seal. Sd/-

Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

In the Court of Sh. Bhanu Gupta, HPAS , Sub- Divisional Magistrate, Shimla (Urban),
District Shimla (H.P.)

1. Mr. Sidharth Jalta s/o Sh. Devinder Singh Jalta aged about 30 years, r/0 Sushma Sadan,
North Oak, Sanjauli, Shimla-6, Tehsil & District Shimla (H.P.).

2. Ms. Alisha Chhajta aged about 29 years d/o Sh. Yashwant Chhajta, r/o Chhajta Heights
Sanjauli Chowk, Sanjauli, Shimla-6, Tehsil & District Shimla (H.P.).

Versus

General Public

Subject.—Registration of Marriage under Special Marriage Act, 1954.

Mr. Sidharth Jalta s/o Sh. Devinder Singh Jalta aged about 30 years, r/o Sushma Sadan,
North Oak, Sanjauli, Shimla-6, Tehsil & District Shimla (H.P.) and Ms. Alisha Chhajta aged about
29 years d/o Sh. Yashwant Chhajta, r/o Chhajta Heights Sanjauli Chowk, Sanjauli, Shimla-6, Tehsil
& District Shimla (H.P.) have filed an application alongwith affidavits in the court of the
undersigned stating therein that they have solemnized their marriage on 21-10-2021 and are living
together as husband and wife since then, but the marriage has not been found entered in the records
of Gram Panchayat concerned/Municipal Corporation Shimla and marriage be registered under the
Special Marriage Act, 1954.

Therefore, objections are hereby invited from the general public through this notice, that if
anyone has any objection regarding registration of this marriage, they can file their objections
personally or in writing before the court of undersigned on or before 15-01-2024, after that no
objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 16th December, 2023.

Seal.
BHANU GUPTA H.P.AS),
Special Marriage Officer—cum-Sub-Divisional Magistrate,
Shimla (Urban).
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g 3rcTord 4 fafts oo, aedicicR Ud dRieN! SUSIitaR], IS,
rem RER, fRarae wew

Sl o™ g g@ M, Fardl amt g S0 urean, e uesTe, Sen RIRAR, Barae
e |

ERIE

JATH oI d

TR ——SR IRT 13(3) S Td J& USHHROT 3TIH, 19609,

BB M B i fbar Siar € & siwcd Frem g2 g@ ¥, Farfl 3Mm g s ar=a,
dedidl yeere, R RRAR, 3arae el 1 Ue UrRF—ud 99 u—ud el BRER vd g
fafear e N, A8 BT 39 3P A UK Bar o & Ia7 g= g0 dRrer &1 o= fafer
30—10—2017 BT GSIIHRT UTH UAId 1T U] P S oRer | aﬁ el DHRAT Sl FPhT AT
IR fHar § b 3Ad1 Ul UM Uard aiT URIRT § Rarar ofd | Sad uei_—u3 e
R ERT 39 <IRTe Bl AN dRia] &g Ufa faar 2 |

I 3AY qd & Sad Afdd &1 uoliaxoT fHar g §9 $¥AeR gRT & M 9 W &l
gfaa fear smar 2 6 3l fah afdm &1 Saa aafaa & o= [Aafy daa Ree 3 a5 w9
IR HIs TARIS & Al 98 fid 20—12—2023 I AT AW Yd IAGTAd H BIR EIHR AYAT TaT
9T BR AHdT & AT Afed, UTH Gardd bl FRRa Sad o fafdr & -9 aR ey oy
PR foU SR |

M feTd 08—12—2023 BT TN SN T AT b A8 Afed NI fhar 1|
I8 | ERIIRT / —

dedloleR Ud hRIBRNT SUSIIdN,

yeBTe, e RRAER (Rovo) |

g 3rcTord & fafts ouf, aedicicR Ud dRieN! SUSIitiaR], IS,
rem AR, fRarae wew

S IRT <dl g3 gex R, MOl 9™ $erR galddT, S0 TR RieR, dedid
TeBTe, ST RIRER, fearel e |

ERIE

AT oI d

TR ——SR IR 13(3) ST Td J& USHHROT 3TEIH, 19609,

BITE 39 &I JfAad Ha1 en & & sl IR <dl g3 grax [R5, Faril am™ SR
AT, B0 A PR, Tedd T=vre, ar RRER, R9™e e 9 Uh geHE-—u3 99
uI—TF e IVRER v g RIfea siar), Fed & 39 R ¥ Ud fear o &
SHBT S B AT 01—07—1965 BT USTHRIT UM UAIT ol & o IVREX H Tol A8l

HRATIT ST FHT o g R a1 2 b g7l USRI AR JoiT § SRl §1d | S
A9 RTar IR R 39 <RI &l AN drjarg! gq Ufa faar 2 |
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I 3AY Yd b I9d AT BT USliaoT BT SId §9 §eR gRT & M d W &l
graa fear smar 2 6 3l {50 @fda @1 Saa aafdd @1 5= [AafY dad Rers d g5 -
IR HIs YRS & Al 98 e 20—12—2023 I AT 3AH Yd IAGTAd H BIOR BIHR AYAT TaART
U9 B} Ahdl & AT Fad, I Garad bl FHEd Sad o fafdr g &) IR ISy Sy
PR U SR |

M feTh 08—12—2023 BT TN RN T AT b A8 Afed SN fhar 1|

AR | FXRIRT / —
TEdIeR Ud BRIGR] TUSIEaN,
yeoTe, fSTer RRAER (fRovo) |

9 3gTed A Ias ofid, 98ae THredl Y Ao, dedld AIENER,
Rt RRAER (RRowo)

3l FORMT quedR g s | (W, Mal U WR_IEl, STheR §RYR, dedld AR,
Rt RER (fRowo) |

ERIR
SATH ST1dT

SWRIGT UrRI—95 41 RRET qusR g3 &1 91 (M, a9 WRIS], ShER. [+RYR,
dedilal AR, Rrer RRAR (Rowo) A Y—ora e @t a1 37(1) @ oFavia Ioid
AT aTehT AT WRTS! H JAUAT 1 YHH & R W RIT JUER GO HRa IR AI&A—I=
TId PR UE a1 & b S9a a1l Fl SRS § SHST AF BRI gueR B Sfafd o
ff¥eRg qTehT AT RIST H IHGT A YHA Tad Tof o | Urefl I[U+ 37 SIS & 3R R
ST A # AT FE AW IR quéR &1 drarT aredl & |

31d: FAAEIRYT Pl $9 SeIeR §RT giud fhar Srar © 6 59 9wy 4 afe e aafad
DI IOR AT YaRTSl &1 Al 98 I 3fqar U+ Ui=ifer g1 @ 05—01—2024 9 qd Bl 1 &
g # 59 o7aTeld H SURIT 3MTHR AU forRad YaRTSl URgd N SRIRd GNR aTdl &1 el M
2 FRRTT gUSR YF 311 A=< M GO Gol B & AR SR BRI S |

3ITST f&=ieh 05—12—2023 BT A BIER d HIER AlRd JaTeld I SR gafT |

BIEN BEITEINRT / —
WES FATEAT UAH S707,
e AR, e RRER (Rovo) |

9 gTed e qaEdr, Fda 9o (@edieeR), wes, Rrer RrER (Rovo)

ST M g3 Wo A U T, Farfl g6 Fo 2052 /08, [w(@IE, @A, dEdld
e, e RIRAR, fearae gasr ey |

ERL|
3N geoiia (g g3 & JI9RM, A8 [=re, A6, dedid A6, el Ri-AR, Zarae
) - gfcarey |
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JMAST—T 91dd Hed s=Tol qAieTel XHIdid, dediel e, frenm RRER, f2ame uewr|

urefl sfiepT=T TS gF w@o 2 UM =, ardl A 0 2052 /08, wIEIE, ATE, dsdld
e, St RRER, RAme Uee 7 39 3eiad ¥ oxa™d U &) © fo oa Raers dierd
RIS, T8¥iel T8, e/ @l 50 190 A9 /245, WHART 50 1059, Yebell draral 18—72 H UH
s, AW e < l, WWW%@WW%%@%MMH%#M@H
fPITER &1 9 TS ol o7 T & O S9al g SR (29—-08—2018) Ioid BTG A
BCHIT 3120AT GO (AT ST | 3 Fefoid 68 & YF 57 Udd AR & ATMIAR SADBT IHKT Ibd]
WWWH%IWWWW?EO@WWWWW%I

3d: S STASR §RT 3 ST Bl JfId fhar S & & afs {6t =i &1 i
TS g3 W@o 2 YA g, Faril 769 50 2052 /08, Y=IdTe, A6, dedld Ared, e RiRAR,
RArad USY & Sad heoll R BIs SOk /TARIST & df I8 (U1 VoISl i 09—01—2024 BT
UTd: 10.00 g9 b 9 IMCTd 8O H IATIAT / bl BIR 3MTHR U B FhdT 8 | BIOR
M B YRA H YHaRwl HRIAE! M H A3 ST | 96 1% {6l &1 B3 W IoR / Yarol
SR AT | 8N |

31TST &I 28—11—2023 BT WX FXIER g HIBR ST JaTeld A ST §aTT |

AER | FIEIRT / —
TErd AR fgara sl (FEdieeR),
e, Rt RRAR (Rovo) |

CHANGE OF NAME

I, Annu Raj w/o Late Sh. Ashok Kumar, r/o V.P.O. Boungta, Tehsil Dehra, District Kangra
(H.P.) declare that my correct name is Annu Raj but it is wrongly entered as Anuraj alias Sukrita
Devi in my Aadhar Card and Pan Card. My correct name will be Known as Annu Raj.

ANNU RAJ

w/o Late Sh. Ashok Kumar,

r/o V.P.O. Boungta,

Tehsil Dehra, District Kangra (H.P.).

CHANGE OF NAME

I, Sonia Sood 48 yrs. w/o Late Sh. Ranjan Sood, r/o V.P.O. Sidhpur, Tehsil Dharamshala,
District Kangra (H.P.) have changed my name from Sonia Sood to Sonia Gupta for all purpose in
future. Sonia Sood and Sonia Gupta is one and the same person.

SONIA SOOD

w/o Late Sh. Ranjan Sood,

r/o V.P.O. Sidhpur,

Tehsil Dharamshala, District Kangra (H.P.)

PRI, J0T Tl o iy, f2arae Ueer, RMa—5 gRT qfad doIT TR
goldRi-ich BRI XIS, JaNTSe htp:/rajpatrahimachal.nic.in TR SUerT & U9 fferege deaifia fddT ST AT B |
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